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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORIGINAL APPLICATION NO. 72/2025 (WZ)

In the matter of

Suresh M. Pujari ...Applicant

Versus

Lonavala Municipal Corporation & Ors ...Respondents

AFFIDAVIT OF RESPONDENT-5

I, Prakash Mishrimal Porwal, Age: - 58, Occupation: - Agriculturist, R/at: - Shri
Ekveera Niwas, S.No. 24, Village Bhusi, Near Pradhan Park Society, Lonavala,
Maval, Pune — 410401, Maharashtra, do hereby solemnly affirm and state as

)
under —

1. That, I state on this affidavit that the road in Survey No.24, village Bhusi,
Taluka Maval, District Pune is in existence since long before the R-5 has
purchased the concerned property.

2. That the Google Earth images which were available showing road on
Survey No. 24 are beiné submitted by me along with this affidavit.

3. That, I state that in TLR No. 7024/2009 measurement map also, the
existence of the road can be seen.

4. That, I state that Google Earth Images on February 2011, October 2011,
December 2013, January 2014, January 2015, March 2016, November
2016, January 2017, February 2017, November 2017, December 2017,

ember 2018, December 2019, January 2020, March 2020, May 2020,

ber 2020, December 2020, December 2021, February 2022, May

ovember 2022, April 2023, March 2024, April 2024, March 2025
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5. That, I mention on this Affidavit that 2" Joint Committee setup by the ‘\(\‘:&\,7 A

Electricity Line of Railways.

Hon’ble NGT has also been removed and every other encroachment is not
in existence.

6. That, I state that the Applicant has filed the Application on the basis of
Joint Committee report dated 01/01/2020 but after that the soil dumping
was removed and now there is no filling in river Indrayani along Survey
No.24 of Village Bhusi.

7. That, I state that the copy of report of Joint Committee in compliance with
Order dated 07/07/2025 of Hon’ble NGT with signature of District
Collector, Pune needs to be taken into consideration which shows the
priasent and current situation.

8. That, in the said report dated 01/01/2020 also the existence of road on
Survey No. 24 has not been denied but only issue was related to filling road
with soil.

9. That, I state with affirmation that because of the apparent mistake by land
record office on TLR No.1443/2019, the word ‘Road’ was not mentioned

on Handwritten/drawn map of Survey No.24.

10. That, I state that the whole confusion was caused because there was no
mention of the word ‘Road’ in TLR No.1443/2019.

11.That, I wish to attract the attention of Hon’ble NGT that the TLR
No.1443/2019 computerized print map submitted before the Hon’ble NG T
by the committee is having the existence of Road on Survey No.24, but on
the Handwritten/drawn map which was before the committee was not
having ‘Road’ word mentioned. Hence, It resulted in erroncous and
misguiding conclusions by said committees.

12.Now, As the road and its legal existence has been accc\ptcd.with due

_ permission by the Tahasildar Maval, The R-5 was just willing to make the
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road usable without hurting the environment and hence, It is depending on

Hon’ble NGT to consider the limited issue of giving directions regarding

the use of road.

13.That, 1 also bring to the notice of Hon’ble NGT that the Collector on
09/04/2025 had also suggested and accepted that R-5 shall construct Sakav
Bridge with all expenses so that there shall be no obstacle for free flow of
water.

14.That , The Collector also has mentioned a fact that there were no access
way to go on Survey No.24 and hence, The Sakav Bridge was environment
friendly solution suggested by him which was accepted and implemented
by me.

15. T wish to state that no one shall be allowed to drag any civil issue in the
NGT by giving color of environment.

16.That, I wish to request the Hon’ble NGT that considering the fact that now

there is no issue related to environment remaining, The Hon’ble NGT may

take any decision to decide the whole issue narrated by the Applicant.

VERIFICATION

Verified on this /g th say of Audye— 2025 that the contents of the above

Affidavit are true and correct. No Part of it is false and nothing material has

been concealed therefrom. /
T e

"/O:r AF (Prakash Mishrimal Porwal)
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I1. The commitice has observed that Prakash Porwal has done following illegal activitics.
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a) He has ) i a2 -
g a8 made dumpnm m Indvayani viver Bed by construction welaining wall ory the

north side of Smvey Iy
de of Smvey No ¥ 110 has also constineted a temporary swinging fool  from,

e encvoachied area on the noth side o the nothern bank of e Indiayani River, The

same A adso llepally construeted.

N) ) ) — . y . i
DY A Porwal has also made dumping for constacting for illegale approached roacl by

dumping i the Tndvayani River on south cast boundary of Survey Mo.? 74 and lias a1y
constiucted am illegal eate, retaining wall and fencing.
¢) He has also constiueted llegal fancing on the north western boundary. He has also in

Possession of encroached area to on the north side of survey No. 2% wiltch has been

veclanmed by illegal dumping and construction of retaining wall i Indrayam River.

T R SN Welie ot 5, U g crame it e o s
e 3.

The commitice has conclusion on the basis of the demarcation dt. 3% .22.202% and
the objections filed by the applicant that Mr. Prasash Porwal has madec and illegal
dumping and encroachment in the Indrayani River of 4\ sq.mtr. Partially towvards
North West boundary, north boundary and south cast boundary of Survey No. 2% in
Indrayani nver. Thé committee had dccided that the local atuthority shall take
appropriate action of rcmoving dumping and cncroachment as per the procedure as
carly as possible. This decision shall be submitted with the Hon'ble National green

Tribunal Nodal agency Chicl officer, Lonavala Municipal Council.
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Endlish Translakon copy

Office of Taluka Magistrate and Tahasildar Maval

No. Zameen/Ka.Vi/244/2023

1. Veena Prakash Porwal
2. Prakash Misrimal Porwal
Residing at:- Bhushi, Taluka Maval, Dist. Pune -- Applicant
Versus
1. Chief Officer, Municipal Council Lonavala Taluka Maval
2. Asstt. Engineer Irrigation Department, Kamshet, Taluka Maval

3. Deputy Superintendent, land Records, Maval -- Opponent

Description of Suit Property

Name of village Survey No./ Gat No. Description of Suit

Bhushi, Taluka Maval 24 Regarding obstruction

of the approach road

The approach road to the residential house at S. No. 24, village Bhushi, Taluka
Maval, Dist. Pune which has been shown in the Demarcation Plan M.R. No.
7024/2009 and M.R. No. 1443/2010 by the Land Records Vadgaon Maval. The
Lonavala Municipal Council, Lonavala has issued the permission for construction
of house on the said property and road has been shown in the sanctioned plan.
But as per the Orders of the Hon’ble National Green Tribunal, when orders were
passed to remove the encroachment of 257 sq. mtrs; but, along with the removal

of the encroachment of 257 sq. mtrs; the Lonavala Municipal Council has also

1
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removed the approach road shown in the Demarcation Plan M.R. No. 7024/2009.
Thus, as there is no approach road, it is requested to restore the said road.
Accordingly in the said matter, by issuing notices to the Applicant and the
Opponent, when chance was given to the Applicant and the Opponent to submit
their say, the Applicant and the Opponent No. 1 remained present and they have
submitted their written say. So also, in spite of giving frequent chances to the
Opponent Nos. 2 and 3, they neither remained present nor did they submitted their

written say, and hence their say could be recorded.
The Brief summary of the application of the Applicant is that.

The written say of the Applicant is that, there is a residential house to the
extent of the area admeasuring 22 Gunthas in S. No. 24. So also, in the4 fully
grown trees there are Gotha, Mango garden, Chiku trees, lichi trees and also
growing vegetables. The approach road to S. No. 24 which has been demarcated
by the Office of the Land Records Vadgaon Maval vide demarcation M.R. No.
7024/09 this road has been shown in the demarcation plan. So also, it is shown in
in M.R. No. 1443/2019. Permission for construction of house on the said property
has been granted by the Lonavala Municipal Council vide No. ENG/BP/321/09-
10 dated 29.04.2010, in the approved plan the said road has been shown. However
in the order passed by the Hon’ble National Green Tribunal when orders were
passed for removing the encroachment of 257 sq. mtrs; while removing the said
encroachment of 257 sq. mtrs; Lonavala Municipal Council has
removed/demolished the road shown in the demarcation Plan M.R. No. 7024/09,
due to which there is no approach road to my house. Hence, in order to get the
said road restored, application has been filed as per section 143 of the
Maharashtra Land Revenue Code. Thus, it is the prayer of the Applicant to restore

the said road. The detailed say has been included in the said matter.

B
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The Brief summary of the say filed by the Opponent Nol. 1 is as under:-

It is the say of the Opponent that, the Opponent Chief Officer Lonavala
Municipal Council has submitted its written say wherein it is mentioned that, on
the property bearing S. No. 24, C.S. No. | situated at village Bhushi, owned by
the Applicant Shri. Prakash Misrimal Porwal and Veena Porwal, permission for
construction was granted by the Lonavala Municipal Council vide No.
ENG/BP/3121/2009-10/218 dated 19.04.2010. Along with the proposal of the
permission of construction, the Applicant has submitted the demarcation Plan
M.R. No. 7024/2009 issued by the Land records Vadgaon Maval. The approach
road is seen in the said demarcation plan. It is seen that, thereafter with respect to
the said permission, vide letter bearing No. L.N.P 9/ENG/BP/321/2009-10/458,
it was informed to the Applicant that, unless the boundaries of the property are
ascertained, till then no any development work should be carried out on the said
property. Thereafter in the said matter Case No. 194/2018 was filed before the
Hon’ble National Green Tribunal by Shri. Ashish Shinde and others versus
Lonavala Municipal Council and others. In the said case a four-member
Committee was formed through the Hon’ble National Green Tribunal.
Accordingly in the Report which was submitted by the said Committee, the
following points were mentioned in respect of the unauthorized dumping at S.
No. 25 C.S. No. ]

a) He has made dumping in Indrayani River Bed by construction retaining
wall on the north side of Survey No. 24. He has also constructed a
temporary swinging foot from the encroached area on the north side to the
northern bank of the Indrayani River. The same is illegally constructed.

b) Mr, Porwal has also made dumping for construction of illegal approach

road by dumoping in the Indrayani Riover on South-cast boundary of

3

1
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257
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) inine wall and
Survey No. 24 and has also constructed an illegal gate, retamning

fencing.
c¢) He has also constructed illegal fencing on the north western boundary. He

has also in possession of encroached area to on the north side of S. No. 24

which has been reclaimed by illegal dumping and construction of retaining

wall in Indrayani River.

So also in the said matter following order has been passed by the Hon’ble
National Green Tribunal.

‘The committee has conclusion on the basis of the demarcation
dated 24.12.2019 and the objections filed by the applicant that Mr. Praksh
Porwal has made an illegal dumping and encroachment in the Indrayani
River of 257 sq. mtrs; partially towards North West Boundary, North
Boundary and South East Boundary of Survey No.24 in Indrayani River.
The Committee has decided that the local authority shall take appropriate
action of removing dumping and encroachment as per the procedure as
early as possible. This decision shall be submitted with the Hon’ble
National Green Tribunal Nodal Agency Chief Officer, Lonavala
Municipal Council.’

So also, by doing the re-demarcation, the demarcation plan M.R. No.
1443/2019 dated 24.12.2019 has been submitted by the Office of the Deputy
Superintendent Vadgaon Maval to the Hon’ble National Green Tribunal. As per
the encroachment and the unauthorized construction shown in the said
Demarcation Plan, and as per the order passed by the Hon’ble National Green
Tribunal the action has been completed by the Lonavala Municipal Council and

the report of the said action taken has been submitted to the Hon’ble District

a RO
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Collector, Pune through your Office on 24.11.2023 vide outward No. LNP 9
/Bhushi//S.No.24 C.S.No.1/NGT Case No. 194/18/2023-23/716.

Accordingly as per the contention of the Applicant as per the Demarcation
Plan M.R. No. 7024/2009 of the Office of the Land Records, Vadgaon Maval, it
is mentioned that approach Road is shown from the Main Road to the property S.
No. 24, Bhushi, Lonavala. However, as per the Re-Demarcation Plan M.R. No.
1443/2019 dated 24.12.2019 of the Deputy Superintendent Land Records,
Vadgaon Maval, the mention of road is not seen therein. On perusal of the
circumstances as mentioned above, in accordance with the order passed by the
Hon’ble National Green Tribunal as per the report given by the four members
committee, as per the affidavit submitted to the Hon’ble District Collector in
respect of the entire action taken by the Lonavala Municipal Council, the same
has been ascertained through the Office of the District Collector Pune and
accordingly affidavit to that effect has been submitted before the Hon’ble
National Green Tribunal. Accordingly, the said case has been disposed by the
Hon’ble National Green Tribunal on 06.12.2023. In the said case, which was filed
by the Applicant seeking approval of his prayers, the re-demarcation plan
prepared vide M.R. No. 1443/2019 dated 24.12.2019 by the Land Records
Vadgaon Maval has been accepted by the Hon’ble National Green Tribunal and
accordingly orders were passed for taking the action. Thereafter accordingly all
the further action was completed by the Lonavala Municipal Council, and due to
the said action, as the order of the Hon’ble Court for totally complied, the Hon ble
Court had kept the said matter for disposal. As the Map/Plan dated 24.12.2019 on
the basis of the said entire action process was completed was not declared as
cancelled by any Competent Authority, it is proved that it is valid. Thus. the
Opponent Chief Officer, Lonavala Municipal Council has prayed that, this being

5 :
T
g7

259



260

302

the circumstances as mentioned above, decision may be given in the present
matter on merits. The details say has been filed in the present proceedings.

On perusal of the documents submitted, the written say and
arguments of the Applicant, Opponent No. 1 the following facts are seen.

1) In the present matter the approach road to the residential house of the
Applicant at S. No. 24, village Bhushi, Taluka Maval, Dist. Pune was
shown by the Office of the land Records Vadgaon Maval, in Demarcation
M.R. No. 7024/2009, so also the same also shown in M.R. No. 1443/2010.
Lonavala Municipal Council has granted its permission for construction in
the said property and the said road has also been shown in the approved
layout. However as per order of the Hon’ble National Green Tribunal
orders were issued to remove the encroachment of 257 sq. mtrs; Lonavala
Municipal Council has destroyed the approach road shown in Demarcation
plan M.R. No. 7024/09 while removing the said encroachment of 257 sq.
mtrs; Due to this as there is no approach road to the house of the applicant,
application has been filed to restore the said road.

2) On perusal of the documents filed in the present case, it is seen that, On
perusal of the 7/12 extract of S. No. 24 Village Bhushi, Taluka Maval, Dist.
Pune for the period from 2010-11 to 2013-14, it is seen that, the names of
Prakash Misrimal Porwal and Veena Prakash Porwal are appearing in the
Ownership/Possessors column of the 7/12 extract. On perusal of the
present computerized 7/12 extract, it is seen that, the said 7/12 extract has
been closed vide Mutation Entry No. 1017.

3) On perusal of the Mutation Entry No. 1017, it is seen that. vide No.
P.Bhu./Seven Twelve/Baa. No0.55/2015 dated 12/2015 of the City Survey
Officer Lonavala along with the No. H.No./Vashi/ 10072015 dated

6
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29.04.2015, issued by the Tahasildar Maval, the Mutation Entry No. 948
dated 26.05.2015 has been certified that, the properties of which city
survey has been completed, the 7/12 extracts of these properties have been
closed. However the computerized 7/12 extracts have not been closed. In
order to take the effect of the hand written Mutation on the computerized
7/12  extract, vide the Notification bearing No. E.Mutation/No.
R.R/Kavi/39/2018 dated 05.04.2018, by taking the effect of the Mutation
Entry No. 948 Entry has been taken that, the 7/12 extracts of the Survey
Nos. 24 and other properties have been closed whose city survey has be
done.

So also, the Applicant has submitted the copy of the building permission
bearing No. ENG/BP/321/09-10/218 dated 29.04.2010 issued by the
Lonavala Municipal Council, in accordance with Sec. 45 of the
Maharashtra L.and Revenue Code 1966. As per the conditions of the said
certificate, it is mentioned that, the Applicant shall obtain prior Non
Agriculture use permission in respect of the said property.

So also, as per the condition No. 4 it was mentioned that, by getting the
demarcation done of the property through the Office of the Land Records,
the work should be commenced.

As per the say submitted by the Lonavala Municipal Council, in the
Demarcation Plan M.R. No. 7024/2009 submitted by the Applicant along
with the proposal for building construction, the approach road to the said
property is mentioned. However, thereafter Lonavala Municipal Council
vide its letter bearing No. LNP.9/ENG/BP/321/2009-10/458 dated
31.05.2012 had informed the Applicant that, unless the boundaries are

fixed no developments should be carried out on the said property.
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In the present situation as per the Order passed by the Hon’ble National
Green Tribunal in Case No. 194/2018 in respect of the property of the
Applicant, as the Lonavala Municipal Council has removed the
encroachment and close the road closed, request has been made as per
Section 143 of the Maharashtra Land Revenue Code, 1966 to restore the
said road.

As the property of the Applicant is within the limits of Municipal Council
the City Survey of the said property has been done and the 7/12 extract of
the said property has been closed.

The property of the Applicant is within the limits of Municipal Council, as
the Applicant has obtained the construction permission on the said
property, and as per the condition mentioned in the said permission, they
have to get fixed the boundary marks from the Land Record Office as per
M.R. No. 7024/09 and MR. No. 1443/2019 in accordance with both the
demarcations, after on-the-spot inspection, it is required to take action to
restore the road as per the usage shown in MR. No. 7024/09.

The Application has stated that, road has been shown in the M.R. No.
7024/2009, in the proceedings filed before the Hon’ble National Green
Tribunal, the Office of the Deputy Superintendent Land Records has stated
that the re-demarcation M.R. No. 1443/2019 dated 24.12.2019 has been
cancelled. However, on perusal of the letter bearing No. Bhumapan/
Mo.R.No, /1443 O/w.N0.3918 dated 23.08.2021 issued by the Office of the
Deputy Superintendent land records, it is seen that, it is mentioned therein
that, Applicant has filed an application on 23.08.2021 and demanded the

demarcation of the of' S. No. 24 C.S.No.l and has prayed that, that he is

. G
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withdrawing the said application as there is no need of any demarcation

and hence his application for demarcation be disposed off permanently.

But, on perusal of the Demarcation M.R. No. 1443/2019, the reason for

demarcation mentioned therein is — as per Letter bearing No.
C.S.No.1/A.Ta.Mo./N.G.T.Case.No0.194/2018/2019-20 dated 23.05.2019
Applicant Sachin Marutirao Pawar Chief Officer Lonavala Municipal
Council through Prakash Porwal accompanied with letters of Tahasildar
Maval and Chief Officer Lonavala, it is seen that, the demarcation of the
said property is done on 24.12.219 and the boundary fixation is done on
30.11.2022.

So also, as per the contention of the Applicant, even if he has mentioned
that he has cancelled the Demarcation Plan M.R. No. 1443/2019, then as
per the letter dated 23.08.2021 of the Deputy Superintendent, Land
Records, Maval, only the boundary fixation could not be done. The
Demarcation Plan M.R. No. 1443/2019 is not cancelled. The said
demarcation has been carried out by the Chief Officer Lonavala Municipal
Council in accordance with the case filed before the Hon’ble National
Green Tribunal and the same is permanent,

As per the report submitted by the Chief Officer Lonavala Municipal
Council, it is mentioned that, as per the encroachment shown in M.R. No.
1443/2019, action has been taken as per the orders of the Hon’ble National
Green Tribunal.

The said property is now City Survey and within the limits of Municipal
Council. The demand of the Applicant is regarding the road. As it is
necessary to carry out the changes in the road and the boundary marks
shown in the demarcation plan M.R. No. 7024/2009, 1443/2010.

8
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1443/2019 of the Deputy Superintendent Land Records and the
Demarcation plan is to ascertained, it is necessary that, the office of the
Deputy Superintendent Land Records should taken action in respect of the
same,
On the basis of the above mentioned backgrounds, with respect to the
application of the Applicant as the 7/12 extract of the said property has
been closed and as Property Card Extract has been prepared, the following
directions are given

1. As per the order passed in the Case No. 194/2018 before Hon’ble National
Green Tribunal by abiding the said order the City Survey Officer under the
office of the Deputy Director, Land Records should take appropriate action

in accordance with the application of the Applicant.

2. So also, the Deputy Superintendent, Land records should take action in
respect of the road in accordance with the M.R. No. 7024/09 done earlier
in respect of the said property.

Sd/-

Place: Vadgaon Maval Taluka Magistrate and

Date: 03.06.2024 Tahasildar Maval
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Engish Tans oo COPY
Right to Information
DISTRICT SUPERINTENDENT LAND RECORDS, PUNE OFFICE
Govt. Bungalow No.1, Airport Road, Badami Chowk, behind Post Office,
Yerwada, Pune 41 1006
Phone No.:- 020-26684658 Email:- distsupridentoﬂandrecordpune@gmail.com

Right to Information No. Pra.Li/Ma.ANo.1 044/2024
By Registered Post Pune Date: 06.11 2024
To,

Shri. Praksh Misrimal Porwal
R/at:- Shree Ekvira Nivas, S. No. 24,
Village Bhushi, Lonavala 410401

Subject :- Application under the Right to Information Act, 2005

Reference :- Your Right to Information Application dated 25.10.2024

With respect to the reference letter your application under the Right to
Information Act, 2005 has been received by this Office. In the said application

you have sought information in respect of Point nos. 1 and 2, the same is as under:

m Information asked Information / Details given m
Regarding providing the

The copy of the Report

report submitted to the submitted to Hon’ble District

Hon’ble District Collector

Collector, Pune on

Pune in  respect of | 04.10.2024 is being provided

Democracy day at village herewith free of cost,

Bhushi, Taluka Maval
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_

Regarding providing of the
sealed and signed copies of
the report, Statement and
other documents submitted
by the Hon’ble Deputy
Superintendent Land
Records, Maval to the

District Superintendent

Land records, Pune

The copies of the Report
along with the documents
submitted by the Deputy
Superintendent land Records
is being provided herewith

free of cost.

regarding the same by filing first appeal before Shri. Suryakant More, the First

Appellate Authority and District Superintendent Land Records, Pune at the above

mentioned address.

Public Information Officer and Chief Clerk

District Superintendent Land Records, Pune

If the said information is not acceptable to you, you can seek the relief

Sd/-
(Smita Tarade)

=2
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Government of Maharashtra
Department of Land Records
OFFICE OF THE DISTRICT SUPERINTENDENT LAND RECORDS,
PUNE
Govt. Bungalow No.1, Airport Road, Badami Chowk, behind Post Office,
Yerwada, Pune 411006
Phone No.:- 020-26684658 Email:- dslr.pu.mh@gov.in

No. Bhumapan/Kavi 1699/Bhushi/Porwal/2024/8074 Pune Date: 04.10.2024

District Democracy Day Reference

To,

Hon’ble District Collector, Pune

Subject :-  Regarding filing of criminal case as per the prevailing law on the
guilty persons for preparing false copy of the Demarcation Plan
Most Urgent M.R. No. 1443/2019 in respect of my property Survey
Number at village Bhushi within Land Records Office Vadgaon
Maval, and handing it over to Lonavala Municipal Council.

Reference :- 1) Letter bearing Outward No. S.Sha./PSK/Ji.Lo.Di..St.24 To.No.
4/2024 Pune dated 24.08.2024 of your Office
2) Report bearing No./ Bhumapan/S.No.24/Kavi 306, 338/2024,
dated 11.09.2024 of the Office of the Deputy Superintendent Land
Records, Maval

With reference to the above subject, above letter reference No. 1 along with the

Application dated 21.06.2024 of the Applicant Shri. Praksh Misrimal Porwal is

received by this Office. With respect to the same, the report of the Deputy

1
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Superintendent land records was called by this office. Accordingly vide reference
No. 2 above the report from the Deputy Superintendent Land records has been
received by this office. On perusal of the said report, the Deputy Superintendent
Land records in its report has mentioned as under;,

The copy of the complaint application dated 20.06.2024 of the Applicant
Shri. Prakash Porwal has been received by the Office of the Deputy
Superintendent Land Records, Maval. On perusal of the said complaint
application it is the complaint of the Applicant that, the Word is remained to be
mentioned in the copy of the Demarcation Plan Most Urgent M.R. No. 1443/2019
in respect of the Survey No. 24, village Bhushi. With respect to the same on
perusal of the Copy given by the Deputy Superintendent Land records Maval to
Lonavala Municipal Council on 15.12.2022 was verified with the original
Demarcation Graph in respect of the matter of the Most Urgent M.R. No.
1443/2019 in the Office of the Deputy Superintendent Land Records. In the Note
of Understanding the note regarding the road is mentioned. So also. the
boundaries of Survey No. 24 and the encroachment area have been properly
mentioned. However in the said copy, the word ‘Road’ mentioned in the in the
Original Demarcation A Graph, is not mentioned in the copy given for the
government work. Thus, memo has been issued to the Copying Clerk and the
Head Office Assistant on 09.07.2024 by the Office of the Deputy Superintendent
[Land Records. Accordingly the Copying Clerk and the Head Office Assistant
have submitted their explanations on 16.08.2024 and 28.08.2024 respectively.

In the explanations received from the Copying Clerk and the Head Office
Assistant, it s mentioned that, the word *Road’ which was mentioned on the

original graph was remained to mentioned on the copy by the Copying clerk due

to oversight, and the Copying Clerk and the Head Office Assistant have
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mentioned in their explanation, that the said mistake has taken place due to
oversight.

As mentioned above, on perusal of the Report of the Deputy
Superintendent Land Records, Maval, in the copy furnished by the Office fo the
IDequzSuperﬁnendentland1ecords,hAavaLtothe];onavaklhdunhjpal(Zouncﬂ
on 15.12.2022, as the word ‘Road’ was not mentioned, the said complaint has
arisen. When it was necessary that, by verifying the original map/pan and the
copy, as the defective copy was furnished, strict instructions have been given by
this Office to the Deputy Superintendent Land Records, Maval. So also as per the
letter dated 29.08.2024 of the Lonavala Municipal Council copy of the M.R. No.
1443/2019 has been provided to them on 30.08.2024. (Copy enclosed)

In the matter of the said complaint application, the circumstances are as
mentioned above. Show Cause Notices have been issued to the concerned
employees by the Office of the Deputy Superintendent Land Records and their
explanations have been obtained from them. The same has been informed by the
office of the Deputy Superintendent, Land Records vide their resulting reply to
the Applicant.

Hence it is requested to take further action.

Sd/-
(Suryakant More)
District Superintendent Land Records

Pune
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Office of District Collector Pune
(General Branch)
B Wing, Third Floor, Dr. Babasaheb Ambedkar Road, Pune Station, Pune

Pune 411001
Phone No.:- 020-26123370 Email:-
gbpune2016@gmail.com
District Democracy Day Reference PRK/Ka.Vi/80/2025

Date:- 09.04.2025

To,

Hon’ble Divisional Commissioner, Pune Division, Pune

(General Administration)

Subject:- Regarding No action taken in respect of the subject matter
application filed before Hon’ble Town Planning District
Collectorate Office, Pune and the Application/Complaint filed
before the Police Inspector Lonavala City Police Station against
Hon’ble Chief Officer Lonavala Municipal Council Shri. Atul
Kendre Sir, Assistant Town Planning Department Lonavala
Municipal Council and other Government employees for
preparing false documents and by using the same filing false
affidavit in the Court, doing contempt of Court Order, entering
my property without any license, damaging the property by

entering into the property, lifting the excavated material without

-
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paying the royalty, in order pressurize me, and by hand in gloves

with white collar criminal Shri. Niten Vishwanath Agarwal.

Reference:- 1. Complaint filed by Shri. Prakash Porwal Residing at Ekvira

Nivas, Lonavala, on 05.08.2024 in the District Democracy Day.

2. Democracy day hearing of this Office conducted on
06.10.2025.

3. O/w. No. S.Sa./PSK/Ji.Lo.Di./Sept. 24 To. No. 5/2024 dated
11.12.2024.

4. Chronicle of the Divisional Democracy Day of Maharashtra
Region (General Administration, Pune Division, Pune) No.

Sa.Pr.-1/R.R/74/2025 dated 18.03.2025.

Shri. Prakash Porwal had filed a Complaint Application to this Office
on 05.08.2024 on the Democracy Day. With respect to the said matter,
hearing was conducted before the Resident Deputy Collector and the
application filed on the Democracy Day was decided by order vide letter
bearing No. O/w No. S.Sha./PSK//Ji. Lo. Di./ Sept. 24 To. No. 2/2024 dated
11.12.2024. However against the said order on the Divisional Democracy
Day, the Complainant has filed complaint application before the Hon ble

Divisional Commissioner, Office of the Divisional Commissioner Pune.

In the said matter directions were given by the Hon’ble Divisional
Commissioner that, in the said matter. The Hon ble District Collector shall
conduct the hearing on the Democracy Day held in the Office of the Hon ble

Divisional Commissioner Pune on 10.03.2025 and pass the orders on the

2
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same. Accordingly hearing was conducted in the said matter on 07.04.2025

on the Democracy Day.

During the said hearing, the Complainant Shri. Prakash Porwal,
District Superintendent Land Records, Pune, Chief Officer Lonavala
Municipal Council, Deputy Superintendent land records Vadgaon Maval,
District Joint Commissioner Municipal Council Administrative Branch

Office of District Collector, Pune were present for the said hearing.

During the hearing, it is stated by the Complainant Shri. Prakash
Porwal has orally stated that, he has got done the demarcation of his property
in the year 2009. Accordingly in the sanctioned demarcation plan road has
been shown, saying so has shown the copy of the same. So also it is stated
that, in the Petition filed in this matter, in the year 2019 in the demarcation
plan submitted before the Hon’ble National Green Tribunal, the approach
road to the said property is not shown. So also in the year 2019 he shown
two plans prepared by the Office of the Land Records in respect of his
property and has stated that in one plan the road is shown, whereas in the

other plan the road is not shown.

During the hearing, the Chief Officer of Lonavala Municipal Council
has given the information regarding the Order dated 16.12.2020 passed by
the Hon’ble National Green Tribunal in O.A. No. 194/2018 in the said
matter and the action taken by Lonavala Municipal Council in accordance
with the said Order. So also it has been informed that, during the pendency
of the matter before the Hon’ble National Green Tribunal, the dumping
shown in the demarcation plan of the Office of the Land Records has been

removed,
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The Chief Officer of Lonavala Municipal Council has brought to the
Notice the fact that as per the demarcation plan submitted before the Hon’ble

National Green Tribunal, no road has been shown approaching towards the

property of Shri. Prakash Porwal.

Deputy Superintendent Land Records, Vadgaon, present at the time
of hearing, had shown to the Hon’ble District Collector, the demarcation
plan done by their Office in the year 2009. By stating that as per the said
plan, earlier there was approach road to Survey No. 24, and the same was
shown in the then plan of that time. However, it is also brought to the notice
that in the original village plan there is no approach road to Survey No.24.
During the discussion it is brought to notice that, preparing any road in the

river bay is not permissible and hence no such permission can be granted.

In the Application filed by the Complainant during the Democracy
Day at the Office of Hon’ble District Collector Pune, the Complainant has
not made any demand regarding the construction of wooden bridge or
approach road to his house. However, during the hearing the Complainant
has orally stated that, house is constructed at the said place and it is

necessary option of ingress and egress be made available to him. In

accordance with the said demand option was made available to the

complaint to construct the wooden bridge for approach road to his house as

per rules by filing application with all the concerned departments, and by

obtaining the No Objection Certificates as per rules. So also it was brought

to the notice of the Complainant that, Government funds of whatsoever

nature will not be provided for the same. During the hearing the

Complainant has given his oral approval he shall ge
4

“ROw

S

t constructed the wooden
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bridge on his own at his own costs by obtaining all the No Objection

Certificates from the concerned departments.

As mentioned above, on perusal of all the documents, and the
statements/averments filed by the Applicant and all the concerned officers
at the time of the hearing and the report received in accordance with the
application filed on the Democracy Day on 05.08.2024 to this office by the
complainant Mr. Prakash Porwal Residing at Ekvira Nivas, Lonavala, it is
opinion of his office that, the action taken by the Chief Officer, Lonavala
Municipal Council as per the Order dated 16.12.2020 passed by the Hon’ble
National Green Tribunal Pune in Petition No. O.A. 94/2018 filed in the
present matter, is appropriate, and it will be appropriate to dismiss the
application filed by the Applicant. This Report is humbly submitted as
above.

Signed by
Jitendra Dadi
District Collector, Pune

Date 11.04.2025 14:53:43
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